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sentative on the Senate, was received
by the Kerala Education Department.

(b) Representation is given to
Municipalities and Trivandrum Cor-
poration but not to Calicut Corpora-
tion because the latter was not in
existence when the Kerala University
Act was passed.

(e) The question of bringing in sub-
stantial changes in the Kerala Uni-
versity Act is under consideration.
The request of the Calicut Corpora-
tion for representation on the Senate
will be considered when the Draft
Bill to amend the Kerala University
Act is finalised.

Release of D.LE. Prisoners on Parole

220, Shri Mohammed Koya: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of prisoners de-
tained under the Defence of India
Rules who were released on parnle
till 1st August, 1965;

(b)Y if so, the
release; and

reasons for their

{c) the number of persons refused
permission and the T therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (c). Information is being col-
lected and will be laid on the Table
of the House.
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Supply and Distribution of Petroleum
Products

[ Shrl Yashpal Singh:
Shri P. C. Borooah:
Shri Sezhiyan:

| Shri Kajrolkar:

Will the Minister of Petroleum and
Chemicals be pleased to state:

224,

(a) the effect of the promulgation
of Rules under the Defence of India
Act, 1962 to ensure unhindered supply
and distribution of petroleum pro-
ducts;

(b)Y whether any prosecutions have
been made under the Rules; and

any private petrol
been taken over by

fe} whether
pumps have
Government?

The Minister of Petroleum and

Chemicals (Shri Humayun Kabir):
{a) The Government of India have
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assumed enabling powers under the
Defence of India Rules by means of
the following grders:

(i) Petroleum Products (Collec-

tion of Information) Order,
1965.

(ii) Petroleum Products (Supply
and Distribution) Order,
15965.

Under the first order, the Oil Com-
panies can be compelled to furnish
information to the Central Govern-
ment, the State Governments, and the
Collectors concerned regarding the

stocks held and in transit on every
Monday al every installation and
depot, information about supplies

made on shore and by coastal move-
ment, refinery production actually
achieved during the preceding month
and expected during the following
month ete. Under the second order
Government can order the Oil Com-
panic: to arrange coastal and inland
movemenis ex-refineries to ensure
equitable distribution of petroleum
products. Thig order also gives
powers 1o State Governments and
Collectors, within their respective
jurisdiction, to issue directions to the
dealers/agents and officers incharge of
depots (with Central Government’s
prior approval) for equitable distri-
bution of stocks. The powers for ins-
pection and search of stocks have also
been vested. It has not been consi-
dered necessary to enforce these Or-
ders as yet because the Oil Com-
panies are furnishing regularly infor-
mation about stockg held, stocks in
transit etc. and are co-opersling with
the Government in the implementa-
tlon of movement plans.

(b} and (c). No, Sir.

Construction of Houses In Delhl

295 Shri Gokulananda Mohanty:
Wiil the Minister of Home Affalrs be
pleased to stale:

(a) whether the Central Govern-
ment had instructed the Delhi Ad-

ministration that it should not en-
force its order fixing a time-limit for





